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Agreem:1t for Repatriation of Hijackers
to Respective Countries

1899. SHRI A.T. PATIL : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleasz1 tn state whether
in view of the expericnce of the past
regarding hijacking of aeroplanes, Govern-
ment pronose to enter into bilateral
agreements with all the neighbouring
countries so as to ensure the safety and
safe return of passengers and their-
property and the arcroplane as well as
repatriation of hijackers to the respective
couatries ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) THE Government
have at present no propostl under consi-
deration for entering into such bilateral
agreements However, three international
multilateral treaties namely; The Tokyo
Convention on Offences and Cerlain
Other Acts Committed on Board Air-
craft, The Hague Convention for the
Sunpression of Unlawful - Seizure of
Aircraft a1d the Montreal Convention for
the Suppression of Unlawful Acts against
the Sa‘ety of Civil Awviation, however,
exist. These Conventions set-forth the
nirms conc:rang safey and safe rcturn
of passengers and the property and air-
craft. Thev also deal with the quzsion

of extradition or prosecution of hijac-
kers.

Among other countries, India, Bangla-
desh, Nepal, Sri Lanka and Pakistan are
parlies to these Conventions,
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Payment of Draft drawn by‘ National
Westminister Bank, l.ondon in favour of

one Shri Basti Ram |

1901, SHRI G.S NIHAL SINGH-
WALA : Will ihe Minister of FINANCE
be pleased to state .



-
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(a) whether a Draft dated 1st
February, 1983 for £2045 71 drawn by the
National Westminister Bank, London in
favour of Shri Bast; Rsm of Abohar,
Puniab was received by State Bank of
of India, Parl'ament Street, New Delhi;

(b) if so, whether the payment has
been made to the rightful claimant ;

(¢c) if not, the reasons therefor ;

(d) whether the payment was drawn
fraudulently by some one else ;

(e) if so, the action taken by the
authorities ;

(f) whether some employees of the
Bank are involved in this fraud ;

(g) if so, the details thercof and the
action taken against them ;

(h) whether the amount involved has
been recovered by the Bank from the
culprits ; and

(i) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POGIJARY) : (a) to (¢)
According to the State Bank of India,
one Shri Balbir Singh deposited for
collection and credit to his Savings Bank
account with their New Delhi Main
Branch a draft No. F-176304 dated
1-2-1983 for £ 204571 issued by the
Narional Westminister Bank, London,
which had been endorsed in his favour by
the payee, Shri Basti Ram. The proceeds
of the draft were ciedited to the account
of Shri Balbir Singh, wnho withdrew the
money on 30-3-1983, Since the draft
was duly endorsed in favour of Shri
Balbir Singh and such transfer of
negotiable instruments by endorsement is
permissible under the Negotiable Instru-
ment Act, the payment of the draft to
Shri Balbir Singh is considered as payment

to the rightful claimant.
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(d) to (i) On 28.9-83, Shri Basti Ram
of Abohar, Punjab, claiming to be the
payee of the aforesaid draft, ‘called at the
Bank and contended that the draft in ques
tion tent by his son in Algeria was never
received by him  Consequently, the Bank
made enquiries in the matter. It could
not trace the whercabouts of Shri Balbir
Singh. Keeping in view the fraudulent
nature of the case, the Bank referred the
matter to the Central Bureau of Investi-
gation who have registered an FIR,
The matter is still under investigation by

CBI.

Trapping of Bank Customer in Bank of
Baroda, Baroda (Gujarat)

1902. SHRI MANOHAR LAL SAINI:
Will the Minister of FINANCE be pleased
to state

(a) whether it is a fact that a bank
customer along with bhis wife and child
were trapped in total dairkness on
11 April, 1984 in the Bank of Baroda,
Baroda (Gujarat), for 17 hours ;

(b) if so, whether the matter has been
probed and the guilty officer punished
suitably ;

(c) the neasures taken to ensure the
non-recurtence of the same in future ;
and

(d) the details of the compensation
given to the customer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA FPOOJARY) : (a) and
(b) Yes, Sir,

(c) With a view to avoid recurrence of
any such incidents, the Bank of Baroda

. has introduced the following mcasures :

1. Installation of  battery/power
operated loud speaker for announ-
ment in  Gujarati/Hindi and
English the closure of the vault,





